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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

COUNTER AFFIDAVIT / OBJECTION OF RESPONDENT No.9

IN
ORIGINAL APPLICATION NO. 119/2025

IN THE MATTER OF:

MURSLEEN ... APPLICANT

VS

STATE OF U.P. & ORS. ... RESPONDENTS

OBJECTION / COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT

No.9

The Respondent No.9 herein states as under:

MOST RESPECTFULLY SHOWETH:

1.

|, Raj Kumar Sharma, aged about 49 years, S/o Shri Nand Lal
Sharma, R/o Sector B/1, H. No.30, Palm Villa, Sushant Golf City,
Lucknow, (UP), the deponent, do hereby solemnly affirm and state

on oath as under :-

I am the Director of the Company M/s Khudrung Developers Pvt.
Ltd. 2" Floor, C-43, Somvanshi Tower, Vibhuti Khand, Gomti
Nagar, Lucknow 226 010 (having CIN: U45309UP2021PTC154961)
i.e. the Respondent No.9 (having DIN: 08838267) and; have been
duly authorized by the Board of Directors of the Company vide
resolution dated 61" December, 2025 to do pairvi of the instant case
and to file the present affidavit on behalf of the Company. The
Deponent is well conversant with the facts and the circumstance of

the instant case and is competent to swear this affidavit.

That; the Deponent has read over and has understood the contents
of the present affidavit. The averments made in the Original
Application, which are not specifically admitted hereunder, must be
considered to have been denied by the Deponent.
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4. That; to bring home the relevant facts; the deponent craves leave of
this Hon’ble Tribunal to submit as under:

5. That, the District Magistrate, Saharanpur had issued an
advertisement / notification dated 28.02.2025 notifying availability of
certain areas / mining blocks for grant of mining lease for 5 years’
duration and thereby invited e-tenders from eligible candidates for
e-tender cum e-auction for grant of mining leases in respect of the

advertised mining areas.

6. That; soon after publication of e-auction notice / advertisement
dated 28.02.2025, the aforesaid Original Application was filed
challenging the e-auction notice dated 28.02.2025; seeking setting
aside of the impugned e-auction; inter-alia; for lack of a valid DSR
& Replenishment Study Report before impugned e-auction

proceedings.

7. That; the present Original Application has been filed by the
Applicant herein praying for following reliefs: -

a. Pass an Order quashing and setting aside the Impugned E-

Auction Notice dated 28.02.2025 issued by the District

Magistrate, Saharanpur;

b. Pass an Order directing the Respondents to conduct a
Replenishment study for District Saharanpur by a credible
institution in terms of the MOEF Sand Mining Guidelines,
2020;

c. Pass any other orders as the Hon'ble Tribunal may deem fit
and proper in the facts and circumstances of the instant

case."

~ pleased to issue the following directions:

“..5. Issue notice to the respondents for filing their
response/reply by way of affidavit before the Tribunal at least
one week before the next date of hearing through e-filing. If any
respondent directly files the reply without routing it through his
advocate, then the said respondent will remain virtually present

§
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to assist the Tribunal. The Applicant is directed to serve the
respondents and file affidavit of service at least one week before
the next date of hearing.

6. Applicant is permitted to serve respondents by dasti, in
addition to the usual mode of service.

7. In the meanwhile, any action taken in pursuance of the
impugned auction notice dated 28.02.2025 (Annexure A-16) will
be subject to the outcome of the present OA.

8. List on 07.05.2025.”

6. That; it may be stated that in furtherance of the aforesaid e-auction

notice dated 28.02.2025, the firm / Company M/s Khudrung
Developers Pvt. Ltd. 2" Floor, C-43, Somvanshi Tower, Vibhuti
Khand, Gomti Nagar, Lucknow 226 010 had participated for grant of
mining lease in respect of mining area bearing Gata No.1 (area :
37.00 Ha.); situate in Village Aboo Talabpur Garh — 108 986, Tehsil
Behat of District Saharanpur (UP) and having emerged as highest
successful bidder, the answering respondent; besides others; was
been granted a Letter of Intent dated 28.04.2025 for grant of mining

lease in its favour.

. That; since; during the pendency of the aforesaid Original

Application, e-auction had taken place and LOls were issued to
project proponents’ consequent to impugned e-auction notice dated
28.02.2025; therefore; this Hon'ble Tribunal; vide its order dated
07.05.2025 had been pleased to permit the applicant to implead

such project proponents and to serve them.

. That; in the meantime; in an identical Original Application No.427 of

2025, titled as Ameel Khan vs. State of U.P. & Ors., this Hon'ble
Tribunal vide its order dated 26.08.2025 was pleased to observe
that similar issue questioning the DSR of District Saharanpur (E-
Auction Notice dated 28.02.2025 issued by the District Magistrate,
Saharanpur have been challenged) were already pending in OA
No0.119/2025, OA No0.247/2025 & OA No0.134 of 2025; therefore;
the Original Application No. 427 of 2025 was also directed to be
listed along with the instant Original Application.
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9. That; after issuance of Letter of Intent to successful bidders’
consequent to impugned e-auction notice dated 28.02.2025, an
application for impleadment; bearing 1A No.438 of 2025 was filed by
the applicant seeking impleadment of M/s. Era Control Systems
Pvt. Ltd.; M/s. M D Trading Company; M/s. Khudrung Developers
Pvt. Ltd.; M/s. Kaveri Construction and Minerals and M/s. Doon
Mines and Minerals; as respondents No.7 to 11; to whom LOIs had
been issued. The said IA No.438 of 2025 came to be allowed vide
order dated 12.09.2025 and consequently; the answering
respondent was impleaded / arraigned as Respondent No.9 in the
aforesaid OA.

10.That; this Hon'ble Tribunal; vide its order dated 13.11.2025 was
pleased to direct the parties to complete the pleadings and to
ensure that no ‘illegal mining’ takes place in the area concerned.

11. That; the present response is being filed in respectful compliance of
the orders dated 07.05.2025, 12.09.2025 & 13.11.2025 passed by
this Hon’ble Tribunal, in this present Original Application.

12. That; since both the matters are identical in nature, therefore the
deponent craves leave of this Hon'ble Tribunal to file the response
on behalf of the Company M/s Khudrung Developers Pvt. Ltd. 2™
Floor, C-43, Somvanshi Tower, Vibhuti Khand, Gomti Nagar,
Lucknow 226 010, in the instant Original Application which may be
treated as a response of the deponent in OA No. 427 of 2025.

.That; at the outset it is pertinent to submit that the aforesaid
Original Applications filed by the applicants seeking quashing of the
auction notice dated 28.02.2025, is predicated upon baseless,
misleading and erroneous assertions. The applicant has

deliberately not impleaded M/s M D Trading Company; who has
W been granted Letter of Intent pursuant to impugned advertisement
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on the same day i.e. on 28.04.2025 and was thus a necessary &
proper party to the present case; therefore; the present application
suffers from non-joinder of parties and is liable to be dismissed on

this score alone.

It appears that the applicant has deliberately not impleaded M/s M
D Trading Company as respondent with an intention to extend
undue benefit to the said firm. Thus; the applicant has not come up
before this Hon’ble Tribunal with clean hands.

In view of the aforesaid it could be seen that the Original
Application filed by the applicant is malafide, devoid of merit, not

maintainable in law, thus liable to be dismissed.

14.That; it is stated that the Hon'ble Supreme Court vide its judgment

dated 10.11.2021 in the case of Pawan Kumar, has modified the
procedure for preparation of DSR and directed the same be

prepared by a Sub-Divisional Committee.

15.That; in compliance with the Enforcement & Monitoring Guidelines

for Sand Mining-2020, the Sustainable Sand Mining Management
Guidelines 2016, and the notifications issued on 15.01.2016 and
25.07.2018, as well as the order passed by the Hon'ble Supreme
Court, a Sub-Divisional Committee (SDC) was constituted by the
deponent on 02.05.2022 to conduct Replenishment Study for
preparation of DSR.

16.That; the Sub-Divisional Committee includes the following

members:

i. Additional District Magistrate (Revenue/Administration) of
Saharanpur,

ii.  Sub-Divisional Magistrate,

iii. DFO (Shivalk Range, Saharanpur) from the Forest
Department, .

iv.  Executive Engineer from the Irrigation Department,

v. Executive Engineer from the PWD Department,

vi.  Regional Officer from the Pollution Control Department, and;

vii.  Mining Officer from the Mining Department, Saharanpur.
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17.That; the updated DSR which was duly prepared by the Sub
Divisional Committee was forwarded on 18.01.2023 to the Special
Secretary Geology and Mining and Director, Geology and Mining
Department State of UP.

18. That; in the year 2022, a total of twenty-two mining areas in District
Saharanpur was subjected to Replenishment Study. In year 2023
and 2024 the study was again conducted for all mining areas. The
replenishment volumes recorded in the reports for year 2022, 2023

and 2024 vary from each other.

19. That; the committee constituted by the Government has examined
the District Survey Report (DSR) for twenty-two mining areas of
District Saharanpur. The report has been found to be in accordance
with the Standard Operating Procedure (SOP) dated 02.02.2024
issued by SEAC/SEIAA, which has been formulated under the
Sustainable Sand Mining Management Guidelines, 2016, the
notifications of the Ministry of Environment, Forest and Climate
Change dated 15.01.2016 and 25.07.2018, as well as within the
scope and ambit of Enforcement & Monitoring Guidelines for Sand
Mining, 2020. The said SOP issued by the SEAC/SEIAA, was
subsequently submitted to the Directorate vide letter dated
07.02.2024. The Directorate, in turn, forwarded the SOP to all
District Magistrates for necessary action vide a letter dated
12.02.2024.

20.That; for carrying out replenishment study of minor minerals
available in District Saharanpur for pre & post-monsoon season in
year 2022 only technical assistance was sought from M/s Green
India Consulting Pvt. Ltd, Vaishali, Ghaziabad UP. The
Replenishment Study for year 2022 was duly conducted by the Sub

Divisional Committee only.

W&M ) 21.That; a comprehensive Replenishment Study for District-
Saharanpur, for the year 2024 was conducted by the Sub-Divisional
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Committee, and the report was uploaded on the NIC website
(www.saharanpur.nic.in). The Replenishment Study Report was
submitted by the District Administration Saharanpur to State
Environment Impact Assessment Authority, U.P. (SEIAA) on
09.04.2025. True copies of Replenishment Study Reports for the
year 2022, 2023 & 2024 have already been placed on record by the
state respondents (District Magistrate, Saharanpur), by way of an
Additional Affidavit filed in compliance of order dated 07.05.2025
passed by this Hon’ble Tribunal.

22.That; the District Survey Report (DSR), prepared by the Sub-

Divisional Committee (SDC), was duly uploaded on the official
portal of District Saharanpur for a period of 30 days to invite public
objections and suggestions. However, during the aforesaid period,
few objections and suggestions were received which were resolved

as per rules after informing the concerned.

23.That; to examine the proposals received from Districts regarding

modifications or incorporations in the District Survey Reports, an
Inter-departmental committee was also constituted at the
Directorate level. This committee comprises of officials from the
Revenue Department, Environment/Pollution Department, Forest
Department, Irrigation Department, and Mining Departments of the

State Government.

24.That; it is pertinent to mention that this Hon'ble Tribunal; vide order

dated 25.01.2023; passed in the matter of Daljeet Singh vs. State
of Uttar Pradesh bearing OA No. 403/2022; had categorically
observed that the Replenishment Study had been conducted prior
to the Draft Survey Report for Saharanpur River Bed Mining 2022.
The DSR is at draft stage and is yet to be finalised.

25.That; it is pertinent to mention that it was only subsequent to the

approval of the District Survey Report (DSR) by State Environment
Impact Assessment Authority (SEIAA) on 24.05.2024; which was
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communicated by the Member Secretary on 07.06.2024, that the E-
tender cum E-Auction dated 28.02.2025 for mining of 12 RBM
areas in District Saharanpur, was issued by the District Magistrate,

Saharanpur.

26.That; it may be stated that in furtherance of the aforesaid e-auction
notice dated 28.02.2025, the answering respondent ie. M/s
Khudrung Developers Pvt. Ltd. 2™ Floor, C-43, Somvanshi Tower,
Vibhuti Khand, Gomti Nagar, Lucknow 226 010 had participated for
grant of mining lease in respect of mining area bearing Gata No.1
(area : 37.00 Ha.); situate in Village Aboo Talabpur Garh — 108 986,
Tehsil Behat of District Saharanpur (UP) and having emerged as
highest successful bidder, the answering respondent has been
granted a Letter of Intent dated 28.04.2025 for grant of mining
lease in its favour. True copy of Letter of Intent dated 28.04.2025, is

being annexed as Annexure No. R-1.

27.That; it may be stated that after completion of necessary formalities
by the deponent pursuant to the Letter of Intent dated 28.04.2025,
the District Magistrate, Sahranpur vide order dated 06.05.2025
directed for joint demarcation of the mining area in question by a
team comprising of officials from the mining department and the

revenue department.

28.That; in furtherance of order dated 06.05.2025 for causing
demarcation of the mining area in question, a joint demarcation of
the mining area in question was carried out on 09.05.2025 by a
team comprising of revenue & mining department. True copy of
Joint Demarcation Report dated 09.05.2025, is being annexed(

herewith as Annexure No R-2.

29.That; thereafter; the Mines Officer, Saharanpur issued a Cluster
Certificate in respect of mining area in question on 22.05.2025.
True copy of the Cluster Certificate dated 22.05.2025, is being

annexed herewith as Annexure No. R-3.
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30.That; after obtaining Cluster Certificate, the deponent got a Mining

31.

Plan prepared and submitted the same to the Directorate of
Geology & Mining, UP, Lucknow for its approval. The Director of
Geology & Mining, UP, Lucknow accorded its approval to the
Mining Plan submitted by the deponent vide letter dated
08.07.2025. True copy of the Mining Plan approval order dated
22.07.2025, is being annexed herewith as Annexure No. R-4.

That; after approval of Mining Plan by the Director of Geology &
Mining, UP, Lucknow, the deponent has applied to the State
Environment Impact Assessment Authority, UP, Lucknow (SEIAA)
for grant of Environmental Clearance in respect of the mining
project in question for grant / execution of mining lease; which is at
the stage of issuing Terms of Reference (TOR).

32.That; it may be worthwhile to mention here that the Environmental

Clearance in respect of area in question is still awaited; which is a
pre-requisite for execution of mining lease; therefore; there arises
no question of mining over the area in question by the answering
respondent. The deponent / answering respondent specifically
states that at present no mining activity is being undertaken by it

over the area in question.

33.That; it may not be out of place to mention here that the District

Magistrate, Saharanpur in its affidavit filed in the aforesaid OA has
also stated that the project proponent is not permitted to commence
any mining operations until approved mining plan and Environment

Clearance is submitted.

34.That; it is submitted that, the mining of the entire total geological

reserve available in any allotted area cannot be permitted in
accordance with the provisions of the Enforcement & Monitoring
Guidelines for Sand Mining-2020 and the Sustainable Sand Mining
Management Guidelines 2016; only 60% of the total quantity of the
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minor mineral can be permitted for mining. Furthermore; it is also
stated that, following the Replenishment Study (2022) conducted in
the allotted aréas after the year 2021, and due to the non-operation
of mining activities till the present time, the mineable reserve in
these allotted areas has not changed. In any view of the matter, it
has been assured by the mining department / State in the affidavit
filed by them that the Replenishment Study is conducted by the
Sub-Divisional Committee every year.

35.That; furthermore, the committee has thoroughly evaluated the
environmental and ecological impact of mining activities within the
identified areas, ensuring compliance with sustainable mining
practices and adherence to environmental conservation norms.
Special attention has been given to the replenishment capacity of
sand mining sites, which have been advertised, so as to maintain
ecological balance and mitigate adverse effects on the riverine

ecosystem.

36.That; it is imperative to note that prior to the commencement of any
mining operations, the allotment of a lease is subject to rigorous
regulatory scrutiny and mandatory clearances, including the
approval of a Mining Plan, Environmental Impact Assessment
(EIA), Public Hearing, Environmental Clearance (EC), and Consent
to Operate (CTO).

37.That; the District Survey Report (DSR) has been duly approved,
and pursuant to its implementation, the advertisement dated
28.02.2025 has been issued in accordance with the law. There
exists no llegality or procedural infirmity in the process.

‘ Furthermore, the State Government is vested with the authority to
auction mining leases under Rule 23(1) of the Uttar Pradesh Minor
Mineral (Concession) Rules, 2021 (UPMMCR-2021).

38.That; the District Survey Report (DSR) 2024 for Saharanpur has
been meticulously prepared by the competent authority through a
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duly authorized committee, following a comprehensive
replenishment study which includes the incorporation of precise
geo-coordinates. Consequently, the DSR of District Saharanpur is
in strict conformity with the provisions of the Sustainable Sand
Mining Management Guidelines, 2016 (SSMMG), the Enforcement
and Monitoring Guidelines for Sand Mining, 2020 (EMGSM-2020)
and the Environment (Protection) Act, and is not violative of any of

these statutory mandates in any manner.

39.That; it is pertinent to mention that the Sub-Divisional Committee

(SDC) members conducted on-site inspections for each location
proposed in the District Survey Report (DSR) and subsequently
submitted their field verification report. The geo-coordinates of the
mining areas were meticulously verified against the revenue
records and khasra maps, ensuring accuracy and compliance.
Accordingly; the verified geo-coordinates of all designated mining

areas have been duly incorporated into the DSR.

40.That; the mineral development is a continuous and dynamic

process. The data collected in the year 2022 was utilized by the
Sub-Divisional Committee (SDC) for further assessment. In
addition, comprehensive field visits of riverbeds were conducted in
2023 and 2024 during which replenishment was observed in certain
areas. The mineral potential of these replenished areas was duly
evaluated and incorporated into the District Survey Report (DSR)
2024.

.That; furthermore, it is noteworthy that a Replenishment Study for

all mining areas in District Saharanpur was conducted and
completed by the State Data Centre (SDC) in the year 2023. The
geo-coordinates of all mining areas have been explicitly recorded in
the DSR.

42.That; the deponent herein undertakes before this Hon'ble Tribunal

that it shall ensure that all necessary environmental and statutory
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compliances are completed before actual commencement of mining
operations and that the mining activities are undertaken in

accordance to law and the guidelines governing the field.

43.That; the q;_aponent most respectfully submits before this Hon'ble
Tribunal thét he is duty bound to ensure compliance of the orders
passed by this Hon'ble Tribunal and the sand mining guidelines
issued by the MoEF with.respect to sand mining activities.

wx M/s Khudrung Deveiopers Pyt Ltd.

Lucknow
07.12.2025 .
Authorized Signatory

(Raj Kumar Sharma)
DEPONENT

VERIFICATION

I, Raj Kumar Sharma, the depdhent above named, do hereby verify that
the contents of the above affidavit are true and correct to the best of my

knowledge and belief, and - nothing material has been concealed

therefrom. o EEE

o 5 M/s Khudrung Develo ers Pvt. Ltd
Lucknow ngf’yy-‘\ '
07.12.2025

Authorized Signatory
(Raj Kumar Sharma)

DEPONENT

IDENTIFIED BY
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ANNEXURE R-1
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Digitally signed by MANISH BANSAL
Date: 28 Apr 2025 19:15:26
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ANNEXURE R-2

. iywr it amear ,
Rt Rl wsragR (@ amerT) @ g9 wer

417 7 €0argo / WA /2026—26 fawics 06.05.2025 & argurarr ¥ ARt e

Qend wo foo wr fFM Ta@ Ho-43 Al TR Ay @ve dmdER

| EG-226010 B UeT # Wga @ geel & JERieT d8e U Sigaiferagy e

a0 @ e Wo—1 IHAT 37.00080. w1 Wi SRR GEHR UAER / afgd

wfafafer @ SoRefy § @A fawrT @ e RemT gRT fRAiE 00.05.2025 WY
T Rrenferd wafer, EEH SITHTT WERAYR §RT SUAR R T fAdi-aieaed

& AR fpar T | WHIRET & BT AT WX A, B, C, D @ 3 & o frar

T R e v SRR TEENRG @ i g @ Rifsifea ERa fa=gair
4R SRR AR 01 qWIE B =} faRkgg w9 § e safaa, ==

@Wﬁ?{ﬁmwiﬁﬁéﬂﬁﬁ@lmiﬁ@ﬂﬁwiﬁaﬁ%ﬁtﬂﬁﬁm

e
Name of Pillars | _ Latitude | Longitude ;
A . 30°14'41.78" | 77° 31'.38.30"
B 30°14' 49.46" | 77° 31'21.34""
C 30°15'16.20" .| 77° 31'36.25"
_ D 30°15' 11.96" 77° 31' 46.05"
@HW @ A H qEHd El

| | Y §q~<s*-9:l~ |

L &9 erfay TERAGR
L afTEE . |
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"ANNEXURE R-3

witwy reRrend, Tk )
| (o arvpvv) |
mgg‘:} /afo /202428 : vt 22[05/ 2020
| WHER HHIVT TN
VLI S | o ¥ B el gut Shwd e e aen

Ve v CUTM Ty Ay W TR TR, Tove wouw W omln o um e
LON2028/4/28-04- 3028 00:00:00/477738 Reifes-28.04.2028 4 mieairy WY Wiy wierorge b wwddie dew A umr angnf¥age Ty
o R U i WY QHR0ANOT 10 TET WOYT- 1 ATGH VO 17,00 B0 wWivit A b e i qmald wa (ywososndo) Pyifa
R wa &1 alotosio~ 188,/ 2016 WY v T yabeeor av, ey aRead, R Wan g s b o yEry sy
T wite arde 1 RATE 13002018 i vrbaer, we g oriary ulac, e uvaR gRe ord showto Ho Led 1011/175/2018-1A-
TI(M) iy 12.12.2018 a5 IR W1 et A o) Ruld Rrstaey 8-

3) wERTE &% W oRR R/ 50 Mew @B wd N, b A, w) e A ol @ el wwor o 1) o8 daky me B v avh B
2% ey T g #-NA
oo
q)  wEem AT W oY & soo ey o g N, whwa N, @i wwra de il § ) wfe w0 Swen @ afrw 1wy
wfeer A flo—1 J aresiRa T wm 3-NA
vt
W) FET & & 3 oA moﬁ?ﬁﬂ"lgﬁﬁﬁwﬂﬁmwmmm arer. afdiorn A -1 7 TR A6 e 81
RS waRo A A-2 X anerRRa ) ger $-NA
T

t)mwdamamngwwmmﬁmmeommmﬁmm1 aFTH v 37.00 80 A Ry A
mﬂaﬁgﬂ#ﬁﬁhw&at—

1) TW SRR 0 JETANS , Tel G- 1 AA%el-17.900 Bo (avenfa)
2) MM WER I AT , M WS- 11 AFAGA-15.600 Bo (rnf¥a)
3) TN JASRAR AW A, M G- 111 ArAHe—9.580 Bo (aeenfi)
4) TM FERR I SEIC, MR G- 1 AAwF-15.700 R0 (renfd)
5) UM RGN TEL JETH T TRYR T SBAAT, TSI W&H— 19 1 ra%eA—13.800 Bo (9=nfdw)
6) T MR oeaiid ¢ ARHRAER  WeddIe |, WE HCMI- 1 3 17 &3%e—17.700 #o (Fenfire)
7) TR WEIARR NG AETAA |, T G- 1 &FAGA—-13.00 Bo (enfr)
g T TN DA, TR GRAU- 1 AFHA-36.00 B0 (Warferd)
g) MM AT TRAT — T -| , AT W&m—- /19 &FHe—36.600 B0 (Frmfaa)
©10) TH IR WA — WS 2, M WHi- 1/ AAwHe—-28.160 20 (F<nfa)

| SF T &7 37.000 + 17.900 + 15.600 + 9.580 + 15,200 + 13.800 + 17.700 + 13.00 + 36.00 + 36.600 + 28.160 =
241.040 80 (05 B0 X ARF) ¥ Wi W AN -1 & e Oar ¥
e
u)wwe‘faaﬁqﬁfaﬁsoot’lmaﬁqﬁ#1w%oﬁa®wﬁn.fmmwmwm Pty et A=
are1ea 8 gl -NA-
aE sl Rean @i & B Sa Rawo 3 fototlo W W«/Wowgq \Wéotzoqo 20ft0,/ ooamdonote
Pt - Gy & e/ AV W A Wit v foran arar & |
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UZIIRS A Khudrung Developers Private Limited Authorized Partner-Raj
Kumar Sharma ¥ U&7 & ¥dipd Sug Saharanpur ¥ dgdld Behat ITH-
AbbooTalabpur Garh 7ITeT H0- 1 &9%e 37.0000 £0 F suwfas dvs/aadi/arest
FAAT I (3R e Y 0 THo) , & WA U2 v WA WA JNSAT T HJAGH & FaT & |
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Khudrung Developers Private Limited Authorized Partner-Raj Kumar Sharma gRT
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(Submitted Under Amended UP Minor Mineral Concession Rule 35(2))

WITH
PROGRESSIVE MINE CLOSURE PLAN

(Under Amended Rule 35(6) & (7) of UP Minor Mineral (Concession) Rule 2021)

OF

ABBOO TALABPUR GARH
SAND/BAJRI/BOULDER(RBM)

GataNo.:1
VILLAGE- ABBOO TALABPUR GARH, TEHSIL- BEHAT,
DISTRICT- SAHARANPUR (U.P.)

LEASE AREA: 37.0000 Hectares (91.42 Acres)
PROPOSED QUANTITY AS PER LOI- 6,66,000 CUM/ YEAR
AREA CODE- 108986
PLAN PERIOD-FIVE YEARS

APPLICANT Prepared By:
KHUDRUNG DEVELOPERS PRIVATE LIMITED SHAMIM MOHAMBEATI 0 toror |
AUTHORIZED PARTNER-RAJ KUMAR SHARMA RQP/UPDGM/NO.-024/YEAR
SECONDFLOOR C43, SOMBANSI -~~~ Validity up to 29.12.2026
TOWER, VIBHUTI KHAND GOMTI N4 Ny

LUCKNOW W
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INTRODUCTION

Sand/Bajri/Boulder (RBM) is a “minor mineral”, which is defined as mineral meaning building stones,
gravei, ordinary clay, ordinary sand other than sand used for prescribed purposes, and any other mineral
which the Central Government may, by notification in the Official Gazette, declare to be a minor
mineral; as per the Mines and Minerals (Development and Regulations) Act (MMDR Act). Under the
current legal set up, administrative control over.minor minerals 'is with the state governments, which have
the powers to make rules to govern minor minerals. Accordingly, different state governments have made
different rules for awarding, regulating and administering the sand concessions granted under those rules.
Sand/Bajri/Boulder(RBM) is a widgly used commodity whose demand is continuously increasing with
increasing infrastructure developmentrof the country, and is widely used across the country by common
citizens. Sand is an essential mineral and is used along with cement primarily in construction. As per
estimate, the demand of sand is around 700 million tonn‘es perannum and it is increasing at the rate of 6-
7%. However, production and supply of Sand/BaJrljBoulder(RBM) is not uniform-and its availability
depends upon rain and replenishment rate of sand in rivers. Due to uncertainties in supply, the selling rate
of the material varies significantly with shortages in supply leading to black marketing and illegal mining
of the mineral. Consequently, there have ‘been’ various judicial interventions with Supreme Court (SC)
and National Green Tribunal (NGT) stepping in to cbntrol ‘the situation. Further, the Ministry of
Environment, Forest and Climate Change (MoEFCC) have released guidelines “Sustainable Sand
Mining Management Guidelines 2016” to promote scientific mining of sand and encourage
environmental friendly management practices in order to restore and maintain the ecology of the river
and other sand resources. Also, guldehnes emphasize on mapping Sand/Bajri/Boulder (RBM) resources
atths dxstrict level 1dent1f1cat10n of appropriate sites for extraction, appraisal of the extraction process,
putting in place the required environmental safeguards, and rigorous monitoring of the volume of
-extracted material. Special emphasis has been given on monitoring of the mined-out material, which is
key to the success of environment management plan. And for that, use of IT and IT enabled services

alonz with reengineering the existing processes has been made a part of the guidelines

1263
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Application of mining lease for river Sand/Bajri/Boulder (RBM) over an area of 37.0000
hectares situated in village-Abboo Talabpur Garh, Tehsil- Behat, Distt-Saharanpur (U.P.) was

submitted on e-tendering portal in the office of District Magistrate, Saharanpur.

State Govt. has given its consent vide letter no. LO1/2025/4/28-04-2025 00:00:00/477738 for the
exploitation of Sand/Bajri/Boulder (RBM) for a period of five years having production capacity 6,66,000

cum. Copy of Consent letter (LOI) is enclosed as Annexure No. 1.

As p‘er Ministry and Environment Forest climate change (MOEF Govt. of India), the monsoon
period has been considered for three. months and no mining & allied activities shall be carried out during

monsoon period. The mining activity shall be recommenced during post monsoon period.

Mining Plan & Progressive Mine Closure Plan is being submitted per UP Minor Mineral
Concession Rule 35(1)(2) & Under Amended Rule 35 (1) & (2) of UP Minor Mineral (Concession) Rule

2021).

Qe
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CHAPTER-1

1.0
A)

B)
0

D)

E)

GENERAL:
NAME OF THE CONTRACTOR WITH COMPLETE ADDRESS:

Khudrung Developers Private Limited

Authorized Partner-Raj Kumar Sharma

Second Floor C 43, Sombansi Tower, Vibhuti Khand Gomti Nagar Lucknow.

STATUS OF LESSEE: Firm/Company

MINERAL, OCCURRING IN THE AREA & WHICH LESSEE INTENDS TO MINE
Sand/Bajri/Boulder(RBM)

Period for which the mining lease/Plan period is proposed to be granted:
Five years »
Name of R.Q.P. preparing the mining plans:

SHAMIM MOHAMMAD
RQP/UPDGM/NO.-024/YEAR 2021
Validity up to 29.12.2026

Copy of RQP registration is enclosed.

W"\

T
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CHAPTER-2

2.5

b)

(@)

S.
No.

U,-‘-Jkulu.—-

LOCATION AND ACCESSIBILITY:

Details of area (with location
map):

District and State:

Tehsil:

Ghat/Village:

Gata No./ Plot No./Khand No.

Lease Area (Hact.):

Whether the area is recorded to
be in forest (please specify
whether protected, reserved etc.)
Ownership/Occupancy:

Existence of public road /railway
if any nearby and
approximate distance:

Latitude and longitude:

line,

The proposed mining lease area is located village-
Abboo Talabpur Garh at River Bank of Yamuna,
Tehsil: Behat in District Saharanpur, Uttar Pradesh.

Saharanpur, Uttar Pradesh

Behat

Abboo Talabpur Garh

1

Copy of Khasra Map/khasra details is enclosed as
Annexure No. 2.

37.0000 Hectares (91.42Acres)

The lease area is free from forest land.

The land is ‘owned by State Govt. & state Govt. has
given its- concert for the exploitation of
Sand/Bajri/Boulder (RBM).

About 4.50kmsE major district road present near the

/site.

Geographical coordinates of the lease area is given in

Table No.1

Land use Pattern - (Forest The area is agricultural land the existing land use of
agricultural Barren, Barrenetc.): ~ 2reais givenbelow:
Land use waste land Forest Land Barren land Grazing Land
(Acre) (Acre) (Acre) (Acre)

| Mining pits Quarry - - - -

| ApproachRoad - - -

| Dumps -

| Office, Resht Shelter etc. - - -

. +| Balanice undisturbed land 91.42 - - -

2 Total ‘ 91.42 - - -

‘ Attach a general locatmn map and vicinity map. showing area boundaries and existing and

proposed routes. It is preferred that the area be marked on a Survey of India topographical map

or a cadastral map or forest map as the case may be. However, it none of these are available the

area should shown on an accurate sketch map on a scale of 1:50000: Location map attached

showing lease (Plate No. 1)
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INFRASTRUCTURAL - FACILITIES:

a)

b)

c)

d)

Roads:
About 4.50kmsE major district road present near the site.

Water Supply:

The people of the area are dependent on handpumps and tube wells for water. They use the
well water both for agriculture and household purpose.

Electrification:

Nearest village has electricity connection while lease area is not connected with electricity.
Educational — Facilities:

Private primary school & high school is ‘at Behat. Saharanpur is the Center of the Higher
Education.

Health Service:

The Primary Health Centre is at'Behat. Govt. Hospital & Nursing homes are at Saharanpur
town.

Postal — Facilities:

The nearest post office is.at Behat.

Transport:

The village is well connected by local bus services. About 4.50kmsE major district road

present near the site.

Qulrer™
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GPS COORDINATE OF LEASE AREA (37.0000 Ha)

Pillar

Oaw>

Latitude
30°14°41.78"N
30°14°49.46"N
30°15'16.20"N
30°15°11.96"N

Position of mRL’s

Highest mRL
Lowest mRL

Zero levél

W

Longitude

77°31'38.30"E
77°31'21.34"E
77°31'36.25"E
77°31'46.05"E

mRL
312

ﬂ 309

305

Table No.1
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CHAPTER-3

GEOLOGY AND EXPLORATION:
Briefly describe the topography & general geology & local mine geology of the mineral

deposit including draining pattern.

TOPOGRAPHY:

The area has mild sloped & the highest level of area is 312mRL while the lowest level is
339mRL. The topography of the area is shown in Plat no.3.

REGIONAL GEOLOGY:

Saharanpur District in the northern most of the districts of Uttar Pradesh State, India. Bordering
the State of Haryana, Himachal Pradesh and Uttarakhand and close to the foothills of Shivalik
range, it lies in the: state of Uttar Pradesh. Saharanpur District forms part of Saharanpur
Commissionary and it is commissionary Head Quarter. Pin code of Saharanpur is 247001.
Saharanpur is famous in the World for its cottage industries, wood carving and historical
heritage. Shakumbhari devi temple and Islamic education centre Darul Uloom is famous in the
World.

District Saharanpur lies in the extreme uppermost corner of Ganga Yamuna doab region. The
district is bounded in west of river.Yamuna & Haryana, Uttarakhand to the northern east and
district Muzaffar Nagar and Shamli to its South. It extends from latitude 29° 34'N- 30°24'N
Longitude 77° 7'E-78° 12'E having an geographical area of 3860 Sq. Km.

District Saharanpur is well Connected with railway, Highways. Driving Distance between
Saharanpur to India's capital New Delhi is 186 Km and aerial distance in 151 Km. Sarsawa
Airport is in the district.but.it.is. not.in.commercial.use. Jolly Grant Air Port in Uttarakhand is
about 100 km from Saharanpur.

Geology of District Saharanpur

District Saharanpur lies in the extreme uppermost corner of Ganga Yamuna doab region. The
Cistrict is bounded in west by river Yamuna & Haryana, Uttarakhand to the northeast and district

Muzaffarnagar to its south. It extends from Latitude-29°24' N & Longitude- 7707" E-78°12'E

l-aving an geographical area of 3860 sq. km.

- The area is mostly covered by recent river filled sediments. Sandstone is exposed in the north

eastern part. Yamuna fault is present in the north along the Yamuna River.

LOCAL GEOLOGY

The region does not have much potential in mineral resources except river bed minerals.
Boulders of Limestone and sand stone found in the river bed are the only main minerals.
Limestone is found in the Shivalik hills. Stones are hard enough to be used for building purposes
and are found in Shivalik’s streams. The saline efflorescence which is known by the name of Rah

is found in the low lying tract and in the canal irrigated areas.

e NG

a»

River Sand, Bajri and Boulders found in river bed is an alluvium deposit formed as a result of

7
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and sediments are river bome and got deposited along course of river bed and side materials
along its course. So, these sediments are rivers bome and got deposited along course of river bed
and its flood plains with bigger sized fraction at the floor with graded and lighter/smaller fraction

as upper layers. The sequences of formation observed with Varying thickness are as follows:
Silt (inseparable from main body of sand)

Sand (1 mm to 2.5mm size)

Bajri (2.5mm to 6mm size)

Boulders (Large size)

The depth extension of deposit is more than § m. as judged from trail pit. The southem part of the
district is flood plain area and mainly comprises-of alluvial soil. Major Rivers-Yamuna, Hindon
& its tributaries.

Mining of sand, Bajri and Boulders is being done since long time. River borne sediments are
deposited all along the river-bed and are very well exposed on the surface. Moreover, these
sediments are accumulated/ replenished every year during rainy season by river-waters to almost
equal to extracted level and sometimes more depending.on the intensity of rains on the upstream

side.
DETAILS OF EXPLORATION: -

Already carried out in the area:

Area is fresh no pit is present.

Proposed to be carried out:

The existence of Sand/Bajri/Boulder (RBM) is-already established in the area & grade & depth
persistency has been already probable in the area is too small, therefore no future exploration
shall be carried out.

METHOD OF ESTIMATION OF RESERVE:

The area of Mining Lease and the average thickness of mineral is multiplied to get the volume

Mineable reserve has been estimated by leaving 2.5m or 10% distance from river water of total

. _river width as per 'Sustainable Sand Mining Management Guidelines’, 2016’, therefore mining

shall be carried out within proved zone.

GEOLOGICAL RESERVES:
All the Quantities of Sand/Bajri/Boulder(RBM) occurring 3.0m below surface has been

considered as under proved category (111). The summary of reserves is as below:

Classification of Lease Area  Area  Unit
Total Lease Area 370000 sqm
Average Thickness taken 3 m

Total Geological Reserve 1110000 cum
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MINEABLE RESERVE:

e Mineable reserve has been considered as 60% approx. of Geological Reserves after applying
the principals of SSMG-2016, Safety Zones, and Water submerged area (if any).

* The Geological Reserve comes to 1110000 cum and mineable reserves comes to 732496cum.

e The proposed production as approved in DSR and granted in LOI is 6,66,000 cum which is
within the sustainable limits of mineable reserves of 732496cum.

The description of the lease Area and mineable reserve is as follows

Classification of Lease Area - Area  Unit
A Total Lease Area 370000 sqm
B Water submerged area 0 sqm
C Area comes under SSMG 2016 for the safety of River 56083 sqm
D Areaafterleaving 7.5m safety zone 18904 sqm
E Total Workable Area F=(C-D-E)] 295013 sqm

ESTIMATION OF MINABLE RESERVE
Closing Sealable

Bench Area  Depth Sand /Ba}:fi)/lll;::luel:l):r (RBM) ba{ance Re§erve
level (sqm) (m) (cum) in in

(cum) (cum)

312-311 295013 1.0 : 295013 0 295013

311-310 292493 1.0 292493 | 0 292493

310-309.5 289980 0.5 144990 66496 78494

Total 788687 osiiroin 732496 666000

Quisee
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CHAPTER-4

4.0

b)

Year

1%t
2nd
3rd
4th
Sth

MINING:

Briefly describe the existing/proposed method for developing/working the deposit with all
design parameters:

Existing Method of mining:

It is new case of mining lease & at present no mining is being carried with the lease area.
Proposed method of mining:

It will be a opencast, manual/semi-mechanized (OTFM - Other than fully mechanized) mine.
Sand/Bajri/Boulder(RBM) shall be exploited with deployment of OTFM - Other Than Fully
Mechanized machines like Light Earth Moving Machines (LEMM), Bar Scrapper / Loader as
well as with conventional hand tools. Exploited Sand/Bajri/Boulder(RBM) shall be loaded with
the help of Loader into trucks/dumpers/tippers/tractor Trolleys. Proposed height & width of
benches shall be kept 1.0m & 10.0m respectively over all pit slopes shall be maintained equal or
less than 16°. Depth of pits shall be increased upto 3.0m from surface according to deposition
of Sand/Bajri/Boulder(RBM).- but mining will be confined above the water table. Ground
water table should not be intercepied by the proposed mining. Mining shall be carried out
without adoption of drilling & blasting. The exploited Sand/Bajri/Boulder(RBM) shall be loaded
into tractor trolleys with the help of loaders into Truck, tractors trolleys & dispatched to various
parties. Ultimate depth of pit shall t;e kept 2.5m from the surface.

Indicate quantum of development of production expected as in table below:

Over burden ‘ROM:Sand/Bajri/Boulder(RBM) - -Saleable Sand/Bajri/Boulder(RBM)
(cum) (cum) (cum)
- ‘ ' 666000 666000
- 666000 666000
- 666000 666000
- 666000 666000
- 666000 666000

Total - 3330000 3330000

The lease is located‘.ﬁqn Yamuna river (as shown in the Google Map Plate) where RBM is
deposited as per natural principals. Since Yamuna is a perennial river it is observed that it

" has a replenishment tendency on year-on-year basis which depends on the factors such-as

annual ramfall catchment area and river velocity.

The lease was investigated by site visit and the assessment of minable reserve for the first
year was found to be appropriate as per the sanctioned production in the Lol and
Replenishment study Report.

For rest years the assessment of minable reserve/mineral potential shall be done on the
basis of replenishment studies as per ‘the Terms and Conditions of Environmental
Clearance Letter.

10
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c) Attach Individual plans & sections:
IYear:

Proposed Height & width of benches shall be kept 1.0m, 1.0m, 0.5m & 10m & respectively & all

quantities shall be exploited. During the year 6,66,000 cum Sand/Bajri/Boulder(RBM) shall be
exploited is as below:

Closing Sealable

Bench Area  Depth Sand /Ba};(i);;l::l:i):r (RBM) bal.ance Re§erve
level (sqm) (m) (cum) in in
(cum) (cum)
312-311 295013 1.0 295013 0 295013
311-310 292493 1.0 292493 0 292493
310-309.5 289980 0.5 144990 66496 78494
Total 788687 732496 666000

The pit position showing the advancement of faces & section is shown on Plate No.5.
Il Year: :

Proposed Height & width of benches shall be kept 1.0m, 1.0m, 0.5m & 10m & respectively &

all quantities shall be exploitéd. During the year 6,66,000-cum Sand/Bajri/Boulder(RBM) shall
be exploited is as below:

Closing Sealable

| Volume of
Bench Area  Depth Sand/Bajri/Boulder(RBM) ba{ancg .Re§erve
level (sqm) (m) in in
(cum)

(cum) (cum)

312-311 295013 1.0 295013 _ 0 295013
311-310 292493~ 1.0 - 292493 0 292493
310-309.5 289980 ~.0.5 ; 144990 66496 78494
Total 788687 732496 666000

III Year:

Proposed Height & width of benches shall be kept 1.0m, 1.0m, 0.5m & 10m & respectively & all
quantities shall be exploited. During the year 6,66,000 cum Sand/Bajri/Boulder(RBM) shall be

exploited is as below:
| . Closing Sealable
x L Volume of
Bench Arean;; Depth Sand/Bajri/Boulder(RBM) ba{ance Re§erve
level (sqm)  (m) in in
C Rt = (cum)
(cum) (cum)
312-311 295013 1.0 295013 0 295013
311-310 292493 1.0 292493 0 292493
310-309.5 289980 0.5 144990 66496 78494
Total 788687 732496 666000

11
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IV Year:
Proposed Height & width of benches shall be kept 1.0m, 1.0m, 0.5m & 10m & respectively & all
quantities shall be exploited. During the year 6,66,000 cum Sand/Bajri/Boulder(RBM) shall be
exploited is as below:

Closing Sealable

Volume of
Bench Area  Depth Sand/Bajri/Boulder(RBM) bal_ance Re§erve
level (sqm) (m) in in
(cum)
(cum) (cum)
312-311 295013 1.0 295013 0 295013
311-310 292493 1.0 292493 0 292493
310-309.5 289980 0.5 144990 66496 78494
Total 788687 732496 666000

V Year:

Proposed Height & width of benches shall be kept 1.0m, 1.0m, 0.5m & 10m & respectively & all
quantities shall be exploited. During the year 6,66,000 cum Sand/Bajri/Boulder(RBM) shall be
exploited is as below:

Closing Sealable

Blench Area  Depth Sand /Ba}:i);;zl:lgzr (RBM) bal.ance Re§erve
evel (sqm) (m) (cum) in in
- (cum) (cum)
312-311 295013 1.0 295013 0 295013
311-310 292493 1.0 ‘ 292493 0 292493
310-309.5 289980 0.5 144990 66496 78494

Total 788687 732496 666000

Attach supporting composite plan & section shbwing pit layout, dumps, stacks of subgrade
mineral, if any etc. :
The Geological section showing lay out faces is shown in Plate No. 7.
(d) Indicate proposed rate of production when the mine is fully developed & the expected life of
mine & the year from which effected.

Itisa rivér bed deposit and mined out area shall be replenished each year during monsoon period and
depth of quarry shall ‘be.filled back by river Sand/Bajri/Boulder(RBM) each year. Therefore it is not
ipxﬁa&ti_éally forecast the anticipated life of mine.

e)’é Atfa;:h‘ a ndfé‘furhishing a conceptual mining plan up to life of mine based on geological mining

& environmental considerations.

CONCEPTUAL PLAN:

Time Frame of Completion of Exploration:

Exploration as on date: No exploration has been carried out within lease area.
Exploration during plan period:

Tke depth persistency & strive continuity & grade of Sand/Bajri/Boulder(RBM) has been already
established & lease area is too small therefore no future exploration is proposed.

Conceptual Period:

12
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The lease area is for small & depth persistence, grade & strike continuity has been established. Mining
shall be carried out up to 2.5m depth from surface therefore no future exploration shall be carried out at

the end of conceptual stage.

Anticipated life of mine

It is a river bed deposit and mined out area shall be replenished each year during monsoon period and
depth of quarry shall be filled back by river Sand/Bajri/Boulder(RBM) each year. Therefore it is not
practically forecast the anticipated life of mine.

Waste Management:

The area is devoid of soil cover, therefore -generation of top soil shall be nil. All quantities of
Sand/Bajri/Boulder(RBM) to be exploited shall be saleable. Therefore no question arises for waste
management.

Post Mining Land use:

The land use at present, at the end of plan period & atthe end of conceptual period is given below:

At the end of
SL Head Atpresent At the end of plan conceptual
No (Acre) period (Acre) period of mine
(Acre)
a)  Total area excavated (broken) - ' 91.42 91.42
b)  Areafully mined out Nil - 91.42
c)  Area fully rehabilitated by replemsh Nil - 91.42
d)  Arearehabilitated by afforestation Nil - -
I Dump area:
SL ' At present At the end of Plan At the end of
No Head (Acre) period (Acre) conceqtual period
: , of mine (Acre)
a)  Total area under dump Nil - Nil Nil
b)  Areaunder active dump Nil Nil Nil
¢)  Dump area fully rehabilitated Nil Nil Nil
I1I Others:
At the end of
zl(; Head At(gzt;zt;nt At;:;::((i ::'rI;;an conceptual period of
- : ‘ mine (Acre)
a): . | Areaunder mine"ral stack Nil Nil Nil
b). | Areaunderroad = Nil Nil Nil
: | Area under green belt » . :
(i.e. plantation on area other Nil Nil Nil

then dump & backfilled area
Conceptual Plan & section is shown in Plate No.8
@ Open Cast Mines:

i) Describe briefly giving salient features of the mode of working (mechanised, semi
mechanised, manual):

It will be an opencast, semi-mechanized (OTFM — Other than fully mechanized) mine.
Sand/Bajri/Boulder (RBM) shall be exploxted with deployment of Other than fully mechanized
machmes like Light Earth Moving Machines (LEMM) like Bar Scrapper / Loader as well as with

- ajtpBoulder (RBM) shall be loaded with the help of

13
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Loader into trucks/dumpers/tippers/tractor Trolleys. Mining shall be carried out from top to
down ward thought the formation of benches. The height & width of benches shall be kept 1.0m
1.0m,0.5,& 10.0m respectively with ultimate pit shape shall be equal or less than 16°. Approach
road having width 4m & gradient 1:10 shall be provided to join the mining faces.

Describe briefly the layout of mine working, layout mine faces & sites for disposal of
overburden/waste.

Mining faces shall be opened from top to down word. It will be advanced towards worth north
east, south provided east & east directionis. Approach road shall be provided to each mining faces
for transportation of mineral. No waste shall be generated during plan period therefore no
proposed has been for its separate staking.

Extent of mechanization: The mining .operation will be semi-mechanized. Following
machineries shall be deployed for the exploitation & transportation of Sand/Bajri/Boulder(RBM)
as per requirement:

1. Scrapper/LEMM/Loader

2. Truck dumper/tipper

Tractor Trolleys

Water sprinkler

Other light Vehicles

Spade, shovels, mattocks, chisel etc.

MMW\

oM AW
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CHAPTER-5 & 6

5.0

6.0

b)

BLASTING:
No drilling & blasting shall be undertaken for Sand/Bajri/Boulder(RBM) mining.

MINE DRAINAGE:
Likely depth of water table based on observations from nearby wells and water bodies:

River Yamuna exists in the vicinity of applied area & water level of river is 305mRL. Working

expected to be 2.5m above the water level of river during next five years.

The water level of river Yamuna is 305mRL & mining activities shall be carried out above the

water table & mining activities shall be restricted upto.309.5mRL.
Working expected to be 2.5m above the river water lével during next five years.

During next five years, the mine working will be confined up to 309.5mRL. Water table will not

be interested by mining operations.

Quantity and quality of water likely to be encountered, the pumping arrangement and

places where the mine water is finally proposed to be discharged.

The mining operations will be limited in the upper levels & the lowest bench will be formed at
309.5mRL, hence water table will be not be encountered by mining activities during next five

years.

Qy%wm
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CHAPTER-7 & 8

7.0

b)

8.0

STACKING OF MINERAL REJECTS AND DISPOSAL OF WASTE:

Indicate briefly the nature and quantity of top soil, overburden/waste and mineral rejects
likely to be generated during the next five years:

No soil will be generated during plan Period; therefore, no proposal has been envisaged for its

separate stacking.

Land chosen for disposal of waste with proposed justification.

No top soil shall be generated:during mining activities; therefore, no proposal has been

e:visaged for its separate stacking.

Attach a note indicating the manner of disposal, and configuration, sequence of buildup of
dumps along with the proposals for: the stacking of sub-grade ore, to be indicated item

wise.

As stated earlier no waste shall be generated during plan period, therefore no proposal has been

given for disposal of waste & its configuration along with its protective measures.

USE OF MINERAL:

The Sand/Bajri/Boulder (RBM) will be used for making buildings, bridges, infrastructure etc.
The Sand/Bajri/Boulder (RBM) is a mixture of small, medium and large sized mineral which is

supplied to local, nearby crushers from where it is supplied in-market after processing.

W
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CHAPTER-9

9.0 OTHER:
9a) Site Services

The following site services will be provided:

i) Office
ii) Drinking water shed
iii) Rest shelter
iv) First Aid Centre
V) Store

9b) Employment Potential
Thus category-wise employments will be as below:
Mining Engineer (Part time)
Geologist
Foreman
Operators/Drivers

Other staff/workers
Total:

Qo

01
01
01
09
26
38
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CHAPTER-10

10.0

b)

d)

MINERAL PROCESSING:

If processing / beneficiation of the ore or minerals mined is planned to be conducted on site
or adjacent to the extraction area, briefly describe the nature of the processing/
beneficiation. This should indicate size and grade of feed material and concentrate (finished

marketable product),

The entire area consists of Sand/Bajri/Boulder (RBM) & sent to nearby crushers so no

beneficiation of mineral processing will be required.

Explain the disposal method for tailing or waste from the processing plant (quantity and
quality of tailings proposed to be discharged, size and capacity of tailing pond, toxic effect
of such tailing, if ‘any, with. process adopted to neutralize any such effect before their

disposal and dealing of excess water from the-tailing dam)

As stated above that no beneficiation is required therefore no tailing or waste disposal from

pfocessing plant will be undertaken.
A flow sheet or schematic diagram of the processing procedure should be attached.

No beneficiation studies will be carried out therefore no flow sheet of processing process is

attached.

Specify quantity and type.of chemicals to be used in the processing plant.

No chemicals will be required.

Specify quantity and type of chemicals to be stored on site / plant.

No chemical will be stored on the site / plant.

Indicate guantity (cum. per day) of water required for mining and processing and sources
O;fsu’pply or water. Disposal of water and extent of recycling.
l\io water is required for mining and processing hence no disposal of water and extent for

fecycling:is required.

Quiroror
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CHAPTER-11
11.0 ENVIRONMENTAL MANAGEMENT PLAN:
(a) Attach a note on the status of base line information with regard to the following:
(1)) Land Use:
The existing land use of the area is almost hundred percent waste land.
The existing land use is given in tabular form:
Sr. Land use waste land l;j::gt Barren land  Grazing
No. (Acre) (Acre) (Acre) Land (Acre)
1 Mining pits Quarry - - - -
2 Approach Road - - - -
3 Dumps - - - -
4 Office, Resht Shelter etc. - - - -
5 Balance undisturbed land 91.42 - - -
Total 91.42 - - -
In Water Regime:
The River Yamuna is perennial. The depth of water table is about 15m below: general ground
level & tapped in tube wells provides sufficient water round the year.
(iii) Fauna:
Amphibians and reptiles areyc;ommon in such type of habitat found in the area. Species of fishes
like Indian Rohu are commonly found. |
Flora:
The main forest species found in the districts are: Teak, , mango, Neem, Chandan etc.
@iv) Quality of ambient air noise level and water:
The proposed site is located in the remote area having a clean atmosphere. Therefore the quality
of atnbieﬁt air will be as good as heaven. SPM, SO,, NOX will be either below permissible limits
or close .t'(")‘:”threshold limits. Similarly ambient noise level is as low as of any place.
The water quality will not be affected as mining is restricted to above ground level. Drinking
water is being taken from the hand pumps, which is situated near the mining area. Number of
hand pumps is dug in the villages.
(\2] Climatic Conditions:

May is the hottest month with mercury shooting upto 43-44°C. With the advance of monsoon by

going upto 2-3°C.
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Rainfall & Humidity:

The average annual rainfall is 891 mmin the month of July. The climate is typical subtropical
characterized by long and intense summers. About 80% of the annual rainfall is received from
south-west monsoon. The relative humidity is highest in August about 85% and lowest in April.
Human Settlement:

Human settlements are distributed in fringes of buffer zone. The inhabitants belong to all the four
castes.. The agriculture alone does not appear to be sufficient to sustain the population. Poor
lizeracy conditions prevail in the surrounding of lease area & condition of literacy is more
pathetic in females. Older generation wear Dhoti Kurta while younger generation is adopting

dresses like pant, shirts etc.

Occupation:

Agricultural remains the main occupation in this area. Study reveals that within 5Km. radius of
lease each, 70% to 85% population.is engaged in agriculture. Percentage of females engaged in

agriculture is higher than males.

Public building, places of worship and monuments:

None of the above important features are within the lease hold or in close proximity of lease hold.

Does area (partly or fully) falls under notified area under water (Prevention & control of
Pollution) Act 1974: .
The lease hold has notbeen notified under water (Prevention & control of pollution) Act 1974.

Attach an Environmental impact. Assessment statement describing the impact of mining
and beneficiation on the following over the next five years.

Land use: \ ‘ ’

The area likely to be degraded dueto quarrying, pitting & roads:

The impact on the land form or Physiography will be limited to the modification of the slope. The
landscape and land use will undergo a radical change due to open cast mining. The impact during
next five years is limited as benches will be formed. Besides these benches, roads will also
modify the Physiography.

Air Quality:

The average concentration of suspended particulate matter along with SO2, NO2 is raised in

-sarrounding area. The raised dust causes the problem of visibility on the haul road, which, in turn

affects the average vehicle speed.
Water Quality
It has already been mentioned that water table does not have any relevance in this terrain. The

water table in this area is found about 15m below the ground level. The working during next five
years will be confined 2.5 m below the surface level therefore no impact on water quality will be

observed.

20
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Noise Level:
It has been explained earlier that proposed mining is of open cast semi-mechanized mine without

drilling & blasting. Exploitation of Sand/Bajri/Boulder (RBM) shall be carried out with

deployment of excavator as well as with conventional hand tools.

Vibration level:
It has been mentioned that Mining shall be carried out without adoption of drilling & blasting

therefore no impact on vibration level shall be envisaged.

Water Regime:

The River Yamuna is perennial drainage exists in the vicinity of lease area. During monsoon,
water entered within lease area & after over the monsoon water drain down the slope & only
Sand/Bajri/Boulder (RBM) accumulated in the area which-shall be exploited after monsoon
period therefore no significant impact on surface water will be made. However, due to excavation
some changes in base flow may occiir but then it has been proposed that mining will be done in
shallow depth so that it will not touch the water regime.

Socio-Economics:

Though employment potential is not very high but whatever employment will be generated will
be available to surrounding. It has been mentioned that there is a serious problem of migration it
this region for the need of livelihood, any attempt of generating employment will be important
contribution to this area and should be welcomed.  The activity will also provide indirect
employment by way of shopkeepers, dhabas and truck drivers etc.

Historical Monuments etc.:
No historical monuments exist surrounding the lease hold.

Attach an Environmental Management Plan supported.by. appropriate plans and sections
dealing the time bound action proposed to- be-taken with sequence and timing in the
following areas.

Temporary storage and utilization top soil :

The area is devoid of soil cover therefore generation of top soil shall be nil & no proposal has
been given for its temporarily storage & its utilization.

Year wise proposal for reclamation of land affected by abandoned quarries and hallied
mining activities during next five years period:

Mining S’liall be: suspended: during monsoon period & all mined out pits shall be replenished with
“ﬂoodfwater & area will restore its original topography.

Stabilisation and vegetation of dumps along with interburden dumps management year
wise for initial five years:

The area is devoid of soil cover therefore generation of top soil shall be nil & no proposal has
been given for its temporarily storage & its utilization.

Measures to Control erosion/sedimentation of water courses:

No drainage or water course will be disturbed due to mining. The area consists of waste land &
during monsoon period the mining operation shall be suspended. Therefore no question arises to

et

control erosion/sedimentation of water ¢
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Treatment and disposal of water from mine:

Mining shall be carried out upto depth of 2.5m from surface & mined out pit shall be submerged
by flood water during monsoon period. No mining activities shall be carried out during monsoon
period Therefore no question arises to disposal of water from mine.

Measures for minimizing adverse effects on water regime:

It has already been stated that mining will not go beyond 2.5m depth & no water regime will be
disturbed during plan period. Howe ever mining operation will be suspended during monsoon

period.

Protective measures for ground vibration/air blast caused by blasting:

As the proposed method of mining is semi-mechanized method. No drilling & blasting shall be
required. The impact on this aspect is negligible.

Measure for protecting historical Monuments and for rehabilitation of human settlement
likely to be disturbed due to:mining activity:

No such feature exists within the lease area.

Socioeconomic beneficiate out of mining:

The scale of operation is limited with 90% local employment. Hence some benefit to the local
community will occur on this aspect. Besides-the direct employment, indirect employment will

include tractor owners, shop keepers dhaba walas etc.

Qb
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PROGRESSIVE MINE CLOSURE PLAN

1.0. Introduction: Khudrung Developers Private Limited

Authorized person- Raj Kumar Sharma
Second Floor C 43, Sombansi Tower,Vibhuti Khand Gomti

Nagar Lucknow.

b). Location: The proposed mining lease area is located Village Abboo
Talabpur Garh at River Bank of Yamuna, Tehsil: Behat in
District . Saharanpur, Uttar Pradesh. The location plan is

enclosed as-Plate No. 1

¢). Extent of Lease area: 37.0000 Hectares (91.42Acres)
d). Tyre of lease area: Total area is waste land & it is free from forest land
e). Presentland use pattermn: The existing land use is given below:
Sr. Land use waste land Foreést Land Barrenland  Grazing Land
No. (Acre) (Acre) (Acre) (Acre)
1 Mining pits Quarry - - - -
2 Approach Road - : -
3 Dumps - B - - -
4 Office, Resht Shelter ) o ) i
etc.
5 Balance undisturbed 91.42 ) i i
land
Total 91.42 - - -
f). Method of mining and mineral-processing:

Proposed Method of Mining: _
It will be an opencast, semi-mechanized (OTFM - Other than fully mechanized) mine.
Sand/Bajri/Boﬁlder (RBM) shall be exploited with deployment of OTFM - Other Than Fully
Mechanized machines like Light Earth Moving Machines (LEMM), Bar Scrapper / Loader as
- well as with conventional hand tools. Exploited Sand/Bajri/Boulder (RBM) shall be loaded with
the help of Loader into trucks/dumpers/tippers/tractor Trolleys. Proposed height & width of
7 benches shall be kept 1.0m & 10.0m respectively over all pit slope shall be maintained equal or
less thén”l6°. Depth of pits shall be increased upto 3.0m from surface according to deposition of
Sand/Bajri/Boulder (RBM) but mining will be confined above the water table. Ground water
table should not be intercepted by the proposed mining. Mining shall be carried out without
adoption of drilling & blasting. The exploited Sand/Bajri/Boulder (RBM) shall be loaded into
tractor trolleys with the help of loaders into Truck, tractors trolleys & dispatched to various

parties. Ultimate depth of pit shall be kept 3.0m from the surface.
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Reasons for Closure:

At present there is no foreseeable reason regarding closure of mine. The progressive mine
closure plan is being submitted Under Amended Rule 35 (6) & (7) of UP Minor Mineral
(Concession) Rule 2021.

Statutory Obligations:

No statutory obligations have been imposed by any Govt. Agency, Private Institutions, NGOs,
Court. Etc., in this lease area.

Closure plan preparation:

Name and address of the Lessee:
Khudrung Developers Private Limited

Authorized Partner-Raj Kumar Sharma

Second Floor C 43, Sombansi Tower, Vibhuti Khand Gomti Nagar Luclknow

Name, address & Registration No. of R. Q. P.
SHAMIM MOHAMMAD

RQP/UPDGM/NO.-024/YEAR 2021

Validity up to 29.12.2026

Copy of RQP registration is enclosed (Annexure No. 02)

Name of the executing agency:

The contractor shall execute himself the provision of mine closure plan.

Mine Description:

Topography: \

The area has mild sloped & the highest level -of -area is -312mRL while the lowest level is
309mRL.

DETAILS OF EXPLORATION:

Already carried out in the area:

Itis fresh case of mining lease. Therefore, no mining activities exists in the lease area.

Proposed to be carried out:

; The existence of Sand/Bajri/Boulder (RBM) is already established in the érea & grade & depth

: persistency has been already proved in the area the area is too small; therefore, no future

exploration shall be carried out.

Reserves:
Reserves are given in chapter 3 of mining plan.
Mining Method:

Existing Method of mining:
Itisnew case of mining lease & at present no mining is being carried with the lease area.
Proposed method of mining:
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It will be an opencast, semi-mechanized (OTFM — Other than fully mechanized) mine.
Sand/Bajri/Boulder(RBM) shall be exploited with deployment of OTFM - Other Than Fully
Mechanized machines like Light Earth Moving Machines (LEMM), Bar Scrapper / Loader as
well as with conventional hand tools. Exploited Sand/Bajri/Boulder(RBM) shall be loaded with
the help of Loader into trucks/dumpers/tippers/tractor Trolleys. Proposed height & width of
benches shall be kept 1.0m & 10.0m respectively over all pit slope shall be maintained equal or
less than 16°. Depth of pits shall be increased up to 3.0m from surface according to deposition
of Sand/Bajri/Boulder(RBM) but mining will be. confined above the water table. Ground water
table should not be intercepted by.the proposed mining. Mining shall be carried out without
adoption of drilling & blasting. The exploited Sand/Bajri/Boulder(RBM) shall be loaded into
tractor trolleys with the help of loaders into Truck, tractors trolleys & dispatched to various

parties. Ultimate depth of pit shall be kept 2.5m from the surface.
Mineral beneficiation:

No mineral beneficiation will be under taken for next five years. The Sand/Bajri/Boulder (RBM)
shall be exploited with deployment of scrapper as well as with conventional hand tools & loaded
in tractor trolley/tippers & transport to parties.

Review of implementation of mining plan / scheme of mining including five years
progressive closure plan up to the final closure of mine:
At is fresh grant case of mining lease it is therefore premature to make any comments about

review of implementation.

Qifharmas
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4
4.0 Closure Plan:
4.1 Mined out land:
Mining is proposed in govemment land. The mining will commence from the upper level and
advance towards lower levels. As the pit shall reach the maximum economical depth (2.5m)
from surface, backfilling will commence the reclamation will be undertaken in such a manner
that original land use will be restored.
The area already degrades due to mining & likely to be used during next five years is given
below:
<ol Area already used Area likely to be
Activities (Acre) used in mining (Acre)
Pits & quarries - 91.42
Approach road - -
Top soil Stack - -
Interburden dump = \ ‘ -
Backfilled pit - -
Total = 91.42
The year wise proposal for reclamation is.shown inPlate Nos. 5. The year wise mined out
activities is given below:
(A) Mining:
SLNo. - o Activities Area(Acre)
1. Area already brokenup = -
2. Area already backfilled /reclaimed -
SLNo. ; Activities . Area(Acre)
1. Additional area proposed to be broken during next five 91.42
years : :
2. Additional area proposed to" be replenished “with flood 91.42
water
(B) Dump:
SLNo. Activities Area(Acre)
1. Area already covered by dump Nil
2 Additional area to be covered by soil stack -
3. Additional areato be covered by interburden dump. Nil
o 4, Dump area to be covered by protective measures -
(C) Plantation:
SLNo. Activities Area(ha)
1. Area already covered under plantation -
2. Area proposed to be covered under plantation in next five 0.05
years (with in area) )
Total 0.05

r
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Water Quality Management:
The river Yamuna is perennial exists in the vicinity of area & other seasonal Nalla exists with in
the area the mined out shall be filled back with available top soil. The rain water accumulates in

the pit & water percolates in to ground water.

Air Quality Management:

The mining shall be carried out with help of scrapper as well as with conventional hand tools
without adoption of drilling & blasting mining shall be carried out in shadow depth.

Waste management:

No waste shall be generated due to mining activities. All quantities of Sand/Bajri/Boulder (RBM)
to be generated shall be bold in‘the local market. Therefore, no proposal of waste management has

been envisaged.

Top Soil Management:

No soil shall be generated during plan period & no proposal has been envisaged for its separate
stacking & this management.

Tailing Dam Management:

No tailing dam is proposed in the soapstone mine.

Infrastructure:

No infrastructure facilities like aerial ropeway, conveyor belts, building & structure, water treatment
plant, transport & water supply sources are present within the lease area. Therefore, no utilization &
their physical stability & maintenance will be required. Also, no infrastructure facilities like
telephone line, water. pipe line, sewer line, gas pipe line, electrical cables, culvert, bridges are not
existing within the lease area. So, question does not arise for their restoration. The approach road
passed within the lease area & lessee shall maintain it during PMCP period.

Disposal of Mining Machinery:

The Sand/Bajri/Boulder (RBM) mine is open cast semi-mechanized method. Less mechanization
without drilling and blasting will be carried out in future. Hence disposal of mining machineries are
not-required.

 Safety and Security:
. Bach worker shall be provided with helmets & safety shoes.

Safety belt shall be provided to workers and worlsing the top benches.

Hanging of loose boulders shall be removed from mining faces.

The mining area shall be properly fenced to avoid any inadvertent entry in to mining pit.
Worlaing hours shall be displaced at conspicuous places.

Disaster Management and risk assessment:

TR
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The mining will go up to the economical depth of 2.5m and during monsoon period the mined-

out area shall be replenished with flood water.

5.0. Economic repercussions of closure of mine and manpower retrenchments:

The local residents will be employed in the mining operations, and allied activities related to
_ mining operations. An any industry will provide direct and indirect employment. The local
- residents will earn tremendous amount of money due to mining activities. It will change their
life style. Due to closure of mine, it will create very negative impact on the economy of the
workers for their survival. Those eamming good money will get some occupation for survival of
their families. The literate workers will move here and there for the search of job. In the overall
view the closure of mine will give very bad impact on the society and surrounding areas.

Local residents of near by villages will be employed in the mine. The family occupation is most
by farming. Few of them occupation carpentry & masonry.

6.0 Time Scheduling for abandonment:
No Reclamation or rehabilitation activity is-proposed.

. 7.0  Abandonment Cost:
The tentative cost for implementing the protective and rehabilitation measures in the mining
activity is limited.
8.0 Any other information:

Community Development: The expensed increased towards the socio-economic development is

given below: |
FIVE YEARS
Propose.d Action Plan Towards socio- Expenditure proposed Expenditure incurred
economic development . .
, - (inRs.) (inRs.)
. | General Development of the area - -

| i) Housing 50,000 -
i1) Water Supply 25,000 -
iii) Sanitation 20,000 -

| iv) Health, Safety & Medical Facilities 15,000 -

| Education & Training 15,000 -
Employment to local inhabitants; 1,00,000 -

+ Land owner compensation;

.| Supervisor & Headers etc. :
. Public ~  Transportation & 20,000 -

Communication

| Recreation & other sports activities 20,000 -
Expenditure for environment 50,000 -
management )
Others (Compensation to land 80,000 -
owners) :
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9.0 Financial Assurance:

SL.

No.

v Pl S

© % N o

11.
12.

13.

The financial assurance has been calculated on the basis of following parameters:

A Additional {Area Net area
rea put on . considered as .
use at start of reqolrement Total fully reclaimed considered
Head lan during plan (in & for
p ‘ period. Acre) ore calculation
(In-Acre) (In Acre) rehabilitated (In Acre)
(In Acre)
Area under mining - 91.42 91.42 - 91.42
Storage for top soil - B - - 0
interburden/ dump - - - - 0
Mineral storage - - - - 0
Infrastructure
(Workshop, ) ) i i 0
administrative
building etc.)
Approach Road ' - - - 0
Railways - - - - 0
Green Belt E s - - 0
Tailing pond - - - - 0
Effluent
Treatment - - - - 0
Plant
Mineral Separation ) i ) i 0
Plant
Township area - SR = E - 0
Others to specify : ,
(retaining wall + toe - ' 0 0 0 0
walls
Grand Total 91.42

Area to be considered for financial assurance 91.42 Acre

Financial assurance@Rs.15, 000/- per Acre
91.42 Acre X 15, 000 = Rs. 13,71,300/-
However Rule 35 (6) & (7) of amended UP Minor Mineral (Concession) Rule 1963, the minimum

amount of the bank guarantee shall be 2.0 Lac to District Magistrate Saharanpur and a copy of same
shall be subrmtted to Dlrector Geology & Mining, Lucknow.

10.0

11.0

Date:

Certificate:
Given separately

Plans and Sections:

All the plans and sections are enclosed. W

Place: Lucknow

1291
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(Amended)
nm%
Government of India
Form GST REG-06
[See Rule 10(1)]
Registration Certificate
Registration Number : 09AAJCK1291R1ZR
1. |Legal Name KHUDRUNG DEVELOPERS PRIVATE LIMITED
2. |Trade Name, if any KHUDRUNG DEVELOPERS PRIVATE LIMITED:
3. [Additional trade names, if
any
4. [Constitution of Business Private Limited Company
5. |Address of Principal Place of Floor No.: SECOND FLOOR #
Business Building No./Flat No.: C-43 "
Name Of Premises/Buildin, SOMBANSI TOWER
Road/Street: VIBHUTI & D
6. ! Date of Liability
7. | Date of Validity 5 From 09/11/2021 To Not Applicable

Type of Registratior Regular

Uttar Pradesh Goods and Services Tax Act, 2017

Name RAVISH KUMAR SINGH
Designation Assistant Commissioner
Jurisdictional Office Lucknow Sector-20

Date of issue of Certificate 06/12/2024

glote: The registration certificate is required to be prominently displayed at all places of Business/Office(s) in the
tate. .

This is a system generated digitally signed Registration C
- on 06/12/2024 by the jurisdictional authority.




Goods and Services Tax Identification Number: 09AAJCK1291R1ZR

Details of Additional Place of Business(s)

Legal Name KHUDRUNG DEVELOPERS PRIVATE LIMITED
Trade Name, if any KHUDRUNG DEVELOPERS PRIVATE LIMITED

Additional trade names, if
any

Total Number of Additional Places of Business(s) in the Sta;e

130{

Annexure A
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Annexure B

Goods and Services Tax Identification Number: 09AAJCK1291R1ZR

Legal Name KHUDRUNG DEVELOPERS PRIVATE LIMITED
Trade Name, if any KHUDRUNG DEVELOPERS PRIVATE LIMITED

Additional trade names, if
any

Details of Managing / Whole-time Directors and Key Managerial Persons

Name RAJ KUMAR SHARMA

Designation/Status

Resident of State

Uttar Sradesh

Name

Designation/Status » "DIRECTOR

Uttar Pradesh
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AUTHORISATION LETTER BY THE LESSEE

I, Raj Kumar Sharma (Khudrung Developers Private Limited) hereby authorise
to Shri Shamim Mohammad RQP/UPDGM/NO.-024/YEAR 2021 to prepare the Mining
Plan Under Amended Rule 35 (1) of Uttar Pradesh Minor Mineral Concession Rules 2021
& Progressive Mine Closure Plan Under amended Rule 35(6) & (7) of Uttar Pradesh
Minor Mineral (Concession) Rules; 2021 in respect of Sand/Bajri/Boulder(RBM), over an
area of 37.0000 hectares situated in village- Abboo Talabpur Garh, Tehsil- Behat,
Distt-Saharanpur (U.P.)

I request to the DireétOr, Directorate of Geology & Mining Lucknow to make
further correspondence regarding modification and to collect the approved copies of

the aforesaid Mining Plan with thé said recognized person on his following address:

Name of RQP .
SHAMIM MOHAMMAD.
RQP/UPDGM/NO.-024/YEAR 2021
Validity up to 29.12.2026

Place: | W

Date: , Yours Faithfully
: (Raj Kumar Sharma h)
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CERTIFICATE

I, Shamim Mohammad hereby certify that-

Provisions of Mines Act. Rules and Regulations made there under have been
observed in the aforesaid Mining Plan and wherever specific permissions are

required the Lessee will approach the Director General of Mines Safety.

It is further certified that the aforesaid Mining Plan is prepared as per the
copies of the records and documents provided by lessee and information given

as per discussions held with lessee his representative.

It is also certified that the information’s furnished in the aforesaid Mining Plan
are true and correct to the best of my knowledge & belief and in case of

default the approval would be withdrawn.

Place: Luclhnow

Date:

e

"~ SHAMIM MOHAMMAD
RQP/UPDGM/NO.-024/YEAR 2021
Validity up to 29.12.2026
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M/s Khudrung Developers Put. Ltd.

Authorized Signatory
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GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Central Registration Centre
Certificate of Incorporation

[Pursuant to sub-section (2) of section 7 and sub-section (1) of section 8 of the Companies Act, 2013 (18 of 2013) and
rule 18 of the Companies (Incorporation) Rules, 2014]

I hereby certify that KHUDRUNG DEVELOPERS PRIVATE LIMITED is incorporated on this Second day of
November Two thousand twenty-one under the Companies Act, 2013 (18 of 2013) and that the company is limited by
shares.

The Corporate Identity Number of the company is U45309UP2021PTC154961.

The Permanent Account Number (PAN) of the company is AAJCK1291R *
The Tax Deduction and Collection Account Number (TAN) of the company is LKNK09080B *

Given under my hand at Manesar this Second day of November Two thousand twenty-one .

S MINISTRY OF

ORPORATE AFFAIRS

Digital Signature Certificate
Ms. Susmithaa Selvaraj

For and on behalf of the Jurisdictional Registrar of Companies

Registrar of Companies

Central Registration Centre

Disclaimer: This certificate only evidences incorporation of the company on the basis of documents and declarations
of the applicant(s). This certificate is neither a license nor permission to conduct business or solicit deposits or funds

from public. Permission of sector regulator is necessary wherever required. Registration status and other details of the
company can be verified on www.mca.gov.in

Mailing Address as per record available in RegiStrar of Companies office:

KHUDRUNG DEVELOPERS PRIVATE LIMITED o
C-43, SECOND FLOOR, SOMBANSI TOWER, VIBHUTI KHAND,
GOMTINAGAR, LUCKNOW, Lucknow, Uttar Pradesh, India, 226010 g

* as iSsued by the Income Tax Department : w _




M/S KHUDRUNG DEVELOPERS PRIVATE LIMITED
1316 (CIN: U45309UF2821PTC154961)

Board Resolution

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE
BOARD OF DIRECTORS OF THE COMPANY, HELD ON 6t: DECEMBER, 2025, AT
REGISTERED OFFICE- SECOND FLOOR C-43 SOMBANSI TOWER, VIBHUTI KHAND,
GOMTI NAGAR, LUCKNOW-226010.

"RESOLVED THAT the Board do hereby appoint Mr. Raj Kumar Sharma (DIN: 08838267),
Director of the Company Khudrung Developers Pvt. Ltd. (CIN:U45309UP2021PTC154961)
as Authorised Representative before the Honourable NGT New Delhi.

RESOLVED FURTHER THAT He is authorised to execute the Vakalatnama and to depose
the affidavits and necessary documents for filing before the Honourable NGT New Delhi on
behalf of the company.

RESOLVED FURTHER THAT The acts done by him in furtherance of this resolution shall
stand ratified as having done for and on behalf of the company.”

Certified True Copy

For Khudrung Developers Pvt. Ltd. For Khudrung Developers Pvt. Ltd.
M/s Khud Devel Pyt Ltd M/s Khudrung Developers Pvt. Ltd.
S Khuarung Developers Fvt. . .
Qo \/(QISM\*}" Simpl—
. Authorized Signatory
Raj Kumar sfiithaszed Signatory Harshita Singh
(Director) (Director)
DIN No. -: 08838267 DIN No. -: 10823053

C-43. SOMBANSI TOWER, VIBHUTI KHAND, GOMTI NAGAR, LUCKNOW, U2. INDIA-
226010
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: BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL;” o
. PRINCIPAL BENCH, NEW DELHI
IN
ORIGINAL APPLICATION NO. 118/2025

VAKALATNAMA

ooooo

"IN THE MATTER OF:

MURSLEEN ... APPLICANT

Vs

STATE OF u. P. & ORS RESPONDENTS

I'We the undersrgned do hereby nomrnate and appoint SHRI' SHISHIR
CHANDRA, Advocate, (Registration No.827 of 2003, Advocate’s Roll
No.B/S-1003), - rlo 21I1044 ‘Indira: Nag r, Lucknow-16 Mobile
'N0.9415026325 AND SHAL.RDUANANIAY..
Advocate Counsel/s in the above matter arrd for me/us and on my our
behalf to appear plead act and answer in the above Court or any appellate

~ Court or any Court to which the business is transfer in the above matter,

and to sign and file petitions,‘statements accounts, exhibits compromises

- or other documents whatsoever, in connection with the said matter arising-
there from, and also to apply for: and receive all documents or copies of
documents, depositions etc. and to. apply for issue or summons and other
‘writes or subpoena and to apply for ~and get issued any arrest,

attachment or other execution warrant or order and to conduct any
proceeding that may arise thereout and to apply for and receive payment
of any or all sums or submits the above matter to arbitration.

Provided, however, that if any part of the advocate’s fee remains unpaid
before the first hearing of the case or if any hearing of the case be fixed
beyond: the: limits of the town; then ‘and. in such an event my/our said
_advocate shall. not be bound to appear before the court and if my/our
said advocate doth appear in the said case he shall be entitled to an out
station fee and other expenses of travelling, lodging, etc. Provided ALSO

that if the case be dismissed by default, or if it be preceded ex-parte, the

said ad\)ocate(s) shall ‘not be-held responsible for the same. And -all

- - whatever my/our said advocate(s) shall lawfully do hereby agree to and
“ shall in future ratify and conflrm . ,

QA

(RAJ KUMAR SHARMA)
DIRECTOR
Mis Khudrung developers Pvt. Ltd.
' RESPONDENT No. 9
Signature of Client

- - M/s Khudrung Developers Pvt. Ltd.

’ 4 . ‘ /‘ f j» 30:}‘7/400 W‘”

COUANA NIy Biprs) Q/ s Authorized Signatory
Bk,

22‘22?; Qowbors, R K,
%meaéw& /ugba_ /\Qw y llooa/

Accepted

(SHISH!R CHANDRA)
Advocate
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